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MR, DEPUTY-SFEAKER: The re-
suit® of the division is: Ayes 1T;
Noes 171,

The motion was negatived.

MR DEPUTY-SPEAKER: Now, I
will out amendments 33 and 37 to
vate,

Amendments Nos. 35 and 37 were put
and negatived.

MR. DEPUTY SPEAKER: Now, the
question is:

“YThat clause 7, as amended, gtand
port of the Bill"

The motion was adopted,

Clause 7, as amended, was added to
the Biill
Clause 8 was added to the Bill.

Cluuse 1, the Enmacting Formula and
the Title were added to the Bill.
SHR!I K. RAGHU RAMAIAH; Sir,

I beg to move:

“That the Bill, as amended be

MR. DEPUTY-SPEAKER: The
question 18

“That the Bill,
passed "

The motion was adopted,

as amended be

—

15.23 hrs

STATUTORY RESOLUTION RE.
CONTINUANCE OF PROCLAMA-
TION IN RELATION TO THE STATE
OPF GUJARAT-—Contd,

MR DEPUTY-SPEAKER. Now, we
take up the further consideration of
the Statutory Resolution in respect
of the State of Gujarat.

Shri Natwurla] Patel to continue
his speech...(Interruptions)

Hon. Members who want to go out,
may plesss do s0 quietly. Please go
with » whimper and not with 3 bang:

SHRI NATWARLAL PATEL
(Mehsana): Sir, I rise to support the
resolution moved by the Home Min-
ister for the extension of Presidents
rule in Gujarat.

Sir, before President's rule was
mnosed in Gujarat, the Janata FPront
Ministry was ruling. Yesterday 1
bad given some reference to what
the Janata Front Ministry gid. I de
not know why my friend, Shri Ma-
valankar feels hurt.  According to
me, Mr, Mavalankar claims to be an
Independent Member of this hom.
House., I pity for him. I know very
well that he was elected to thais House
with the support of the Opposition
Parties of the Gujarat State. That
is why he feels his obligation by
showing some sympathy here like
this.

SHRI P, G, MAVALANKAR (Ah-
medabad); On a pomnt of order, Sir.

SHRI NATWARLAL PATEL: I am
not ylelding.

MR. DEPUTY-SPEAKER' He is on
a point of order.

SHRI P. G MAVALANKAR: My
point of order is this. I am gomng to
speak later on, with your permission,
in this debate. Therefore, I do not
want to reply to any hon, Member
about any points. My point of order
is this: can any hon Member of the
House refer to any other hon. Mem-
ber's election, irrespective of facts?
Has he got the liberty to speak irres-
pective of facts? Because he is bring-
ing in individual considerations, my
point of order Is .

-

*Shr; Appalanaidu also recorded hig vote for NOES,
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. SHRI VASANT SATHE (Akola); It
iz a point of propriety.

SHRI P. G. MAVALANKAR: All
right, it is g point of propriety. Is
it righf for him to refer like this?

' MR DEPUTY.SPEAKER: It ig not
2 point of order. The order is
all right. As long as the member
does not make defamatory statement
angd you gre here to reply, order is
there,

SHRI NATWARLAL  PATEL:
Yesterday the CPI(M) Member while
sptaking here was shedding croco-
gile tears for the people of Gujarat
by saying that the President's rule is
not desirable and that popular gov-
ernment ghould be given to the peo-
ple of Gujarat. I have been trying
t0 understand the ideologies of so
many political parties in the coun-
try and it is a great misfortune on
my part that uptill now I have not
understood the ideology of CPI(M).
One of my friends told me this that
thiy is a party with no ideology at
all. They have got only one pro-
gramme ang it is this. Where there
js fire, they rush and add fuel to the
fire. So far gs CPI(M) is concerned,
for the last few months thev are
concentrating over the State of Guia-
rat. If hon. Members of the House
might recall, during the movement
of nav nirman gamithi some friends
from the CPI(M) rushed to Gujarat
State. What they did at that time is
very well-known to the Members.
This party is completely ousted so
far as politics is concerned from West
Bengal. Their business of politics is
completely stopped in West Bengal
So they want to find some room in
some other States. Gujarat is cer-
tainly pnot a place for them to gtart
their business. As a matter of fact
they can be tolerated in some other
States, but so far as Gujarat is con-
cerned, the Gujarat pecple will not
tolerate them. This I say to them
with dug respect.
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MR. DEPUTY-SPEAKER: In the
first place it is a political charge;
there is no defamation; mothing pre-
venls the Member to be here and
come and defend himself. Please
continue.

SHRI NATWARLAL PATEL: Dur-
ing the Janata Front Government
what happened? We know that very
well. Law and order was paralysed.
That was completely broken. There
was no law and order. Not only
that, The Government had a short
life. During that short life, it was
not working for the welfare of the
people, but it was working at the
behe:t of Jan Sangh people and such
other fascist elements in the State.
1 know this very well. They did not
bother to 1mplement the 20-point
programmc. They did not bother to
implement the development works
of the State. As a matler of fact,
that Government miserably failed
because of its own weight.

15.29 hrs

[SHrI VASANT SATHE tn the Chair]

After that, there was no other al-
ternative except President's rule, So,
President's rule was imposed in the
State of Gujarat.

Sir, it is well known under what
circumstances President’s rule was
imposed in the State of Gujarat; at
that time what was the situation
there? After this rule was imposed
in the State of Gujarat, everything
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4 working absolutely satisfactorfly.
The Government have tried its level
best t0 implement the 20-Point Eco-
nomic Programme and the Govern-
nient have kept up the priceline of
essentinl commodities in the State
ang thereby the Government have
rendered valuable services to the
weaker goctions of the society in
Gujarat State especially.

So far as President’s Rule is con-
cerned, some friends here may ask:
why we should extend it. I antci-
pate at least that Mr. Mavalankar, in
his speech, would ask about it. We
also want a popular Government. I
want to make it clear here that we
are not opposed to a popular Gov-
ernment. About thig the people of
my State are very clear in their
minds. My friend Mr. Mavalankar
may say then why not there a Gov-
ernment be formed under Art, 301 or
304. So far as my leaders are con-
cerned, they are not power oriented
people; they are always looking after
the welfare of the people of my
State. We would like to form a Gov-
ernment in the State of Gujarat.
We certainly want to have a stable
and clean government for the people
of this State. So far g5 this ;3 con-
cerned, Shri Mavalankar and others
are opposed to President's Rule
They should not also feel that we
are opposed to a popular Govern-
ment there. People of Gujarat want
to have a popular government there;
they want a stable and elean gov
ernment ther¢ The moment my
party knowg that the situation there
is all nght. .(Interruptions) Sir, I
am not yielding to my friend. Let
him take his seat.

ot wtgew N2 ;1971 T Gary
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SHRI P. G. MAVALANKAR: Well
sald.

MR CHAIRMAN: Address the
Chaiz. Don't address amongst your-
selves,

SHRI NATWARLAL PATEL, Sir,
I am very clear about one thing. I
would like to assure the hon. Mem-
bers here that as soon ag the proper
time comes, my party will come for-
ward to form a stable and clean
Government for the people of Guja-
rat.

At present, President’s Rule is
being extended Before I conclude,
with your permission, Sir, I would
like to utter only two sentences, I
congratulate both Shri Brahmananda
Reddy, our Home Minister and Shri
Om Mehta, Minister of State for
Home Affairs who made freguent
visits to my State. Anyway, by their
frequent visits, Gujarat Administra-
tion 13 going on well there. I con-
gratulate him on my behalf and on
behalf of the people of Gujarat State.

With these words, I welcome the
resolution for extension of Presi-
dent's Rule in the State of Gujarat.

SHRY BHOGENDRA JHA: (Jai-
nagar): Sir, this extension of Presi-
dent’s Rule for another six months
at a time when people were expect-
ing some gort of democratic rule is
not good. This has not happened. I
dn not say that the Congresg Party
has not got the majority. It has se-
cured the majority by engineering
defeetion on a large scale. That ean
form a stable government and effec-
tively run it.

I have some idea of it. I know
that once the Government has
thought that there is slight relaxa-
tion of the emergency, again defec-
tions wall restart,

Here the defection, as engineered
in the State of Gujarat, is engineer-
ed in g planned manner and it is on
a very wide scale through their own
Members. Not only it is go in Guja-
rat but 1t is so throughout the coun-
try. The people had been compelled
to forget that defection was an of-
fencz The Joint Committee of both
Houses of Parllament is sitting to
consider the official Bill to put a ban
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o dafectiont, Petple have forgot-
ten mow thet there gre defettions
everywhere. They have also begun
in Kashmir. Not only the Jocal
Jenders but also the members of the
ruling party here at the Centre has
begun raising a hue and ery. How
do they feel that people will wel-
come them when they are accepting
Jan Sanghis, RSS men, Congo men
and Bwatanirites who have been
demanding the dissolution of parlia-
mentary system, end of democratic
structure and the head of the Prime
Minister itself. Bir, T do not think
the ruling party should expect that
the people of India should be so ig-
norant as not to make a comparison
of it when these people are being
welcorned and functions are being
held in their honour,

Sir, I dare say that there is no
rule of the Congress party in Guja-
rat. In practice there is the rule of
the old combination of Congo and
Jan Sangha. The AICC decided and
the Prime Minister declared that
popular participation m the imple-
mentation of the 20-point programme
is necessary. The AICC has 1ssued
circulars to this effect. But, Sir, in
many States such committees have
been formed but not mn Gujarat. The
Congress is not allowed to be a party
in the implementation committee
either at the district or State level.
There are implementation commit-
tees consisting of those personsg who
became the zila panchayat heads or
district heads during the previous
rule. So, I do not know how they
are cheating themselves and therr
own party and why they are trymg
to mislead the people in the country
by making them believe as if there
is rule of the President or for that
matter of the Central Government
through the administration over there
in Gujarat.

Sir, this problem was raised by me
in the mgeting of the consultative
commiitee for Gujarat and after

* repested queries made by me in that
meeting the Minister of Btate for

17th June, that is, more than one
month after the meeting of the con-
sultative committee, I quote from
the reply

“l am directed to refer to your
representation to the Governor..®™
the appointments of the members
on the committees constituted by
the Government are not made on
the basis of party affillation.”

This is @ formal Jetter, Shri Om
Mehta had said that this will apply
in Gujarat and here jn this letter it
is bemng openly violated and defied.
No party considerations will apply
there So the State Congress leader-
ship 15 not associated as Congress
leadeis and the whole gystem of the
past 15 continuing. What is the re-
sult? The Prime Minister herself
had openly stated that the whole na-
tion was shocked when some people
demanded minimum wages for which
they were tortured, Harijans or other
poor people, In the case of Gujarat,
the Prime Minister herself bemoans
the situation—I call it bemoaning
No steps have been taken to correct
the situation. These are the realities
in the State. In the Minuteg of the
meeting of 15th May of the Consul-
tative Committee, it is stated:

“Shri Bhogendra Jha mentioned
that he had covered 30 miles on
foct and found that pnot a aingle
circular hgd been sent to Pancha-
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The el@ setup wes continuing, He
Mcﬂ]y referred to the problem

bonded labour which, he alleg-
'Od. still existed in Gujarat. Accer-
ding to k¥m, jn Mehsana distriet
the bonded labour continues”.

Here I would again mention that it
35 still continuing. These bonded
labourers are called ‘sathis’. 1 can
give some instances for the inform-
ation of the Minister. Even now he
can gee if he can get anything done.
“The panchayat people there are abus-
ing Shrimati Indira Gandhi. They
sny: ‘How can this law apply? We
are here to implement it'. The vil-
lage heads respected me. They car-
ed for me because I was an MP.
But they asked me; ‘Will your
father allow it" ‘Wil your father
permit bonded labour being {ireed?’
1 am talking of Mehsana district,
Burat district, Bijapur taluk. I had
wvisited more than half a dozen vil-
lages; village Rampur, village Tin-
‘tadan, village Harnahoda, village
“Techava, village Deria, village Kot
and many other villages. Here the
systemn is this. Bonded labourers
cannot give one single naya paisa out
of their labour’s reward to their
wives. I have some names also here.

One Khemabhai, village Tintadan,
had been working as a bonded lab-
wurer for 7 years. Even the annual
«<harge was fixed at Rs. 200. The
money he had taken for a marriage
would be set off against this. It was
not paid for 7 years. He laft. Then
the came] cart of a third person who
stood surety for him was forfeited.
No officer intervened, Only after my
<wvnting did they intervene.

Similarly there is the case of
Shri Keshubhai Thakore of wvillage
Harnahoda. He was also a bonded
labourer of that category. Then Ve-
chatji Bhikaji Thakore, again of Har-
nahoda, then Rupsinhji Parmar of
village Techava, then Thakarda Hi-
Taji Mohan)i and 19 others in village
Deria. I have given all the names.

There weg a meeting. The village
head was also there. The panchayat

o

heads were glso there. Then there Is
the case of Savanji Ranaji Chauhan
of Village Rampur. There are scores
of other instances. These instances
of bonded labour are gtill continuing.
If Government deny this, I can ac-
company them and we can verify
whether there is bonded Iabour there

or not. I am prepared to go with
them.

Similar is the condition of shape-
croppers. They are called ‘Bhagivas’.
For a year's bonded labour, they ure
given 1/6th of the produce. Thig is
a tota] violation of the Central Gov-
ernment's rules, directives and ten~-
ancy laws in the whole country.
They have to put in 1/6th of the
labour for cultivation. After working
for a whole year, they do not get ®
single naya paisa in any form, direct
or indirect Thig system is prevail-
ing in various forms in village after
village. This was a revelation to us,
how it is happening in Gujarat But
that very machinery is now asked
to implement the twenty-point pro-
gramme. That very old machinery,
the panchayats and other institutions,
to which elections were helq under
the previous government, which was
against the 20 point programme and
the policies of the Prime Minister,
they are there. There ¢can be no
denying the fact that that govern-
ment was against the Prime Minister,
the Jan Sanghis, the Congress(Q)
people, and such people.were there;
and that is why they had to go. That
same old setup is continuing If the
central government feel otherwise
they are misleading themselves and
the country. 1 know what is hap-

. pening there; I saw what was hap-

pening in Surat, in Adivasi greas and
other areas also. I have got full
facts with me. What is to be done?
Again organise defections? Congress
leaders go. They are bargaining and
only after the bargein is over, they
are defecting, RSS people are gar-
landing leaders; T can give pholes
published in Gujarat papers. The RSS
people are bargaining that they should
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e allowed to come in.... (Interrup-
tions) I think Congressmen in the
Jower rungs, st leust & part of those
Congressmen who had suffered under
the erstwhile government, I do not
know how they are tolerating this;
they must be groaning. If you have
more defections, do you think that
you can make the government more
steble? That is impossible. The same
type of usurers and money lenders
are there. In the villages the rate of
interest goes up from 36 per cers to
300 per cent per year. The law 1n
the country says that the maximum
rate should be 12 per cent per an-
num. But the situation in Gujarat
is like that, in Surat, in Mehsana
even in Ahmedabad proper, not to
speak of surrounding villages. The
20 point programme is not implement-
ed even though they claim that it is
implemented.  Through defections
you cannot have a stable government.
Then what are you waiting for? Why
not dissolve the assembly snd have
fresh elections so that people can
freely decide? The elections which
were held were not fair elections; the
Prime Minister wag assaulted and the
agriculture minister Shri Jagiivan
Ram wag assaulted. In that condi-
tion the power of the kulaks, usurers
end money lenders was brought to
bear on the elections. Through de-
fections the party position may change
but the socla]l setup and the econo-
mie interests and the method and
manner of exploitation cannot
change. You are trying to build up
your party in such a situation in this
way und you are simply, step by
step, slowly but steadily, ensuring
that people’s faith in you disappears.
People hoped for g better future. Poor
people who have stood by you and by
the 20 point programme and by the
policies of the Prime Minister are
being cheated again. Those who
were against the policies of the Prime
Minister are there. They sey open-
ly, in my presence: you are an hom.
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is we who mmtter in this place;
people here cannot go againgt me, In
the village meetings, in the presen
of 200 or 300 local people, they
so0 and that is the crux of the matier,
I do not know why you are seeking
extension. What ig the hope you are
having—more defections and a more
stable government? A time has come
when the government ghould teke
courage and dissolve the assembly
and hold new election in a suitable
condition, in a freer atmosphere. But
before that, it is very necessary that
the Congress Party, the CPI and other
democratic elements who are com-
mitted to the 20 point programme:
should be associated with its imple-
mentation at the State, district, taluk
and village levels, go that better con-
ditions may be created. Without
that in the present condition, there
cannot be free elections. So, instead
of bringing this resolution, the gov-
ernment should pick up the courage
to dissolve the Assembly and order
fresh electiong and in the meanwhile
ensure that the national guidelines
are followed and the 20 point pro~
gramme is implemented there through
proper cooperation of the people and
the concerneg politica] parties.
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et gaar-gdt § w7 o, 20
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T Fafwaior g7 T 9T, 3% ST W

£3
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ANMAT ¥T FARTRIEA WO TET 4T, W
g AT ¥ WIEIET g7, Ak AT
farewt &1 wTRYe SAAT AT 0 AW
T AEINA AT FT AT g7, FRT
w1 migtw  fare @y ar, oy o A
Tegsfa wTRw ¥4t A warar P oaEr
Y A M oWig w1 3g & S
wrgar g ?

FTET, TrSEwwm w1 feaar W@y
wgvr ), dfTm o aE g fF sawr
safie g weT €} o1 &, A wiewns
g sTar &, WOTTHTU TW W qAT @A
afem) g @ Wi SH w1 vw AT
wfgmra £t w1ar 21 IT o IW
wiwrorar safer ), 31§ A7 3w
e w1 fgmd #Y arg  fa) aa) §
aft it faet 2w 3w wfieemet srfe
w fgar a8t 793, 1w T WA W
¥ FeaTd erfyy 9H AW &
&1 REF A37 QT A W qT
® X N Nfow F w2 A
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agw Aar st gfRT et R w)
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ot gfrr Mt & w7 F aar fom qv
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% 9ot Wgan 7 fo mud ard e
vy 7 341 Am R g 7 wrepsfa wv
A AT FT oI gre §)
agr wepsfa ar gv-awnfa aR gewa
¥ 7 T myfe fr gena
FT 9y & ATl SR W gena
grforoqde WX wifofroume Y
| ¥ T T T W
AT & Wi 5 mrforerwo it urfe
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gaiiq IAAE B % I & W
w1 qifacr A &7 WITTH WA
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& @ § | wa< tHi feafa ot <oy
g, @ WET WEF IJM 1 W WW ¥
FAC 7€ WT AAT §, & GuT A ¢
fr wa SR o A & §, N aw
3@ 9T FH [F 7T ¢, T ¥ gwrw
wrar §, 4t gav 1 € wrar g, A
qE WAT WEF ISAT § WIT WIAT WY
®7 g wT FAT §

WY gaAETs W w6 e g,
a1 Ay v g ¥ I o N
faar & 1 wg qw vaT AT 4 W
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MR. CHAIRMAN: You are also not
following him. There iy no reason
for you to interrupt him. I do not
understand why you are unnecessari

ly provoking him. You address the
Chair; don’t interrupt him like this.
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 OPrer A AT ¥ ) [ ¥
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- AT gTR A geATE qar
g A Trgufa wwd &1 W&y s@n
F T FFT FT GUAT FIATE |

SHRI P. G. MAVALANKAR (Ah-
medabad); Mr. Chairman, Sir, I rise
to oppose the resolution moved by the
Home Minister asking this House to
extend the President’s rule in Guja-
rat for six more months. I am sorry
the Home Minister is-not here at .the
moment but I am sure he will reply
to some ‘of the points which I propose
to raise in my speech,

I must say first of all that . Mr.
Brahmananda Reddy in his ovening
speech failed to explain why Presi-
dent’s rule is being extended in
Gujarat. He had given a catglogue

SEPTEMBER 1, 1976

Gujarat (Res.) 124

of some of the things done jn Guja-
rat. But I do not think that this is
the occasion to give a catalogue of
what- happened wunder- President's
rule in the last six months. He
brought the remluuon for extension
so that he can jusfify why extension
is sought for. He- drgued for -stabi-
lity. He said, pohtlcal situation had
not yet stabilised in Gujarat and
therefore, he ‘was asking for Presi-
dent’s rule to be extended. ‘I don't
understand thig question of political
stability not ‘beihg achieved. Is stabi-
lity to be ‘equated with permanent
Congresg: party rule in this country?
If that is the jdea of stability, then
I ask Mr Brahmananda Reddy and
his colleagues as to who have been
ruling in Gujarat since 1st May, 1960.
Except for the Janata Front Govern-
ment of some months, maybe,” &
months or 9 months maximum, in
1975-786, throaghout the period, from
1960 till date, if you exclude Presi-
dent’s rule periods, GUJarat had been
continuously ruled by congress party,
first by the. undivided congress, then
by the congress divided, and then by
Congress(R) which means of course,
by the congress under Mrs. Indira
Gandhi’s leadership.. It is unfortunate
for the people of Gujarat—I also say
people of India because Gujarat is a
part of India-—that -they have been
sulfering from political instability even
during congress party rule, first, the
unridivided congress, then, congress(O),
and later Congress (R). It is no use
saying that this has happened sud-
denly. - Shri Arvind (M. Patel was
giving a catalogue of misdeeds of the
opposition parties. He may be right;
he may not be right; I don't have
facts as” Government have.” But my
point is- this. . What was your party
doing, because you had been in the
saddle of power from the beginning
of 1st' May. 1960 until almost today?
What have you done? Who is res-
ponsible - for instability then? Over a
period of years, especially, for the
last 5 or 6 years, a good number of
congress party men in Gujarat are
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increasingly concerned about
wammmm
o? the people. It is these

conalderations of power which c¢dn-
cecn. them more rather than consi-
defitions of peoplds welfare. If
otlisSderation of people’'s welfare is
thiére, then there will not be =ity
poWer politicss. Mr. Chairman, Sir,
1 tell you this that the congress party
Wolild have been sble to form a
go%tnment during the gix month
Phésident’s rule petiod. But why 1s
it Hot so? How is it that they atre
tlof sble to form @ government? The
Home Minister may say, the political
ftation is not stabilised. It is a
dibre euphemistic way of saying that
We have not settled our own quarrels
in the party as to who will lead the
party, who will become chief minis.
ter, who will become ministers, what
sfiould be the size of the cabinet and
so bp and so forth. These are pro-
blemg which are ticklish and devilish,
which no doubt tause constant head-
ache to them, Therefore they are
not able to decide and that js why
they use this constitutional provision
of President’'s rule to continue.

My friend Shri Natawarlal Patel
said something. I love him. I don't
sccept his views. But I still love
him. Now, I don't know why he
started hig speech by referring to my
election. I don't know why. If at
all he wunted to refer to my elec-
tion I would have liked him .o refer
to my election in terms of facts and
not in terms of facts which he would
like one to believe as facts!

MR. CHAIRMAN: Both of you re-
main fair in love apnd in war!

SHRI P g, MAVALANKAR: My,

point js this. What is the point of
his referring to my election? It was
in October 1972 gnd nearly four years
have elapsed. For example, if I were
to say that my dear friend Shri
Natawarlal Patel was elected in 1971
—if my memory does not fail me—

he was elected on the Congress(D)
ticket.

SHRI NATAWARLAL PATEL: That,
is knowp to everybody.

SHRI P. G. MAVALANKAR: I eth_
glad that my memory has rot fajled
if I say that Mr, Putel had later left
Congress(0) and he hay néw defeet-
ed to Congress(R), How does it help
my argument?

SHRI S A. SHAMIM (Srinagsr):
It is admitted.

SHRI P. G. MAVALANKAR: Simb--
larly, it he says about me and my
election, how can thig help him, by-
referring to the fact that I was sup~
ported by the Opposition parties?

The fact of the matter is that in
a byelection that wag held in my
home city and Constituency, Ahmed- *
abad, I filed my nominmtion paper
on October 4, 1972 and since then
and during the campaign, and 1here-
after, until this moment of my speak-
ing, I have remained genuinely, truly
and completely independent. I may
tell my hon. friend, Shri Patel, that
many Opposition Parties supported
me in the election. But, they sup-
poried me unconditionally. For his
benefit, I may even say thst some
Congress men too supported me, That
iy not the point here. How does this
help him? Let ug not go into these
things. I am not a Member of the
Janta Morcha. Otherwise, I would
not find myself sitting here. As you
know, Sir, some of these people have
been abstaining from proceedings for
some time.

My point is this. The Government
is a prisoner of indecision. They are
not able to decide whether Shri
Madhavsingh Solanki, the present
leader of the Congress Parliaraeniary
Party in Gujarat will become the
Chief Minister or 8hri Hitendra Dessi
will become the Chief Minister. (In-
terruptions).
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‘SHRI M C. DAGA (Pali):

How
=do you know ebout it?

SHR] P. G. MAVALANKAR; Mr.
-Daga is right when he said how
would I know about it? 1 would
oot know about it except through the
newspaper reports of the Indian Ex-
‘press and other newspapers Mr.
Paga’'s own Congress Partymen have
also told me these things, times with.
out pumber. Their difficulty ig that
they are not able to decide which
Captain to follow—Shri Solankj or
Shri Hitendra Desai? Shri Madhav-
singh Solanki is a sitting MLA.
wnd leader of the Congress Parlia-
mentary Party of the Gujarat As-
sembly, Shri Hitendra Desal joined
the Congress Party during the emer-
gency. 1 believe it was on Septem-
der 11, it I mistake not. On Septem-
Ser 12, or s0 he joined. And there-
fore they are not yet sure who will
become the Chief Minister. In all
fairness, however, I ask, why should
people of Gujarat suffer in terms of
not having a popular government be-
cause the Congress Party is rot able
to solve the internal quarrel? But this
why, they want to jmpose onre more
the President’s Rule.

Sir, the Congress party has now a
big majority in Gujarat Assembly,
then, who is responsible for the ex-
tension of President’'s Rule ;n my
State? It is not an absence of some
politically stabilised forces, as my
friend, the Home Minister, Shri
Reddy, woulq like me and the House
“to believe and the countiry to belicve.
‘It is a strange and a sad spectacle
that in spite of the emergency, :n
-spite of the press being censored, in
spite of the fact that everything is
in favour of the Congress Party, and
the Congress Party even under the
President's Rule is having all free-
dom—it is the others who are suffer-
ing from want of this freedom—it
is w sad commentary, then, that they
«<annot form a stable Government or
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Now, Bir, what iz the gituation jn
the Gujarat Assembly? The Assemply
had 182 geats. I am very sarry that
three Congress M.L.As. passed qway.
Of course, there is the Speaker. If
you exclude thege four, you have
only 178 MLAs in the Assembly
which js now in an animated suspen-
sion. Shri Hitendra Desal, only a
few days ago, told the reporters of
the press—whatever he says to the
press reporters is printed and what
we may say outside is never bother-
ed to be printed by the reporters—
that the Congress has now got 108,
MLAs, many of them have joined the
party recently and we welcome them
with enthusimsm into our fold. Some
of them are of course Jan Sangh
people, and there were some other
people also. They have all been taken,
apart from some Congress(0) MLAs-—
and workers, I ask: If 108 or 105
upproximately is the present strength
of the Congress Party in Gujerat As-
sembly, why can they not form the
Government? On the other hand the

important point is this,

On the other hand the Opposition is
further cut and weakened—not merely
by further intimidation and terrcr of
MISA, but by large scale MISA
arrests alieady done! My infocrma-
tion is that about 20 to 24 Oppusition
MLAs arc under detention in vari-
ous prisons in Gujarat under MISA
including the former Chief Minister,
Shri Babubhai Jasubhai Patel and
most of his cabinet colleagues. So,
on the one hand you have gut 108
MLAs with you, on the other, 20 to
24 MLAs have been made function-
less by putting them under MISA,
and in weddition, two Congress(0O)
and Front MPs from Rajya Sabha
and about 700 political workers, dis-
senters, teachers, students, writers, doc-
tors, lawyers, etc. have been put behind



;
{

greater proof can there be of politi-
cal bankruptcy?

Then, Sir, 1 ask one simple ques-
tion angd I hope the Home Minister,
Shri Brahmananda Reddy will reply
to i+. On 12th March 1976 the Morcha
government was toppled, and it could
not be toppled by the Congress
party’s strength of 75, which was
reduced to 72 g little later. Seventy
two cannot topple the government
of eighty-six, It was toppled be-
cause a considerable or let us say
sufficient number of Independents
and Opposition MLAs were either
‘brought in—I don't say, brought in—
gomehow and with that help the Gov-
ernment was toppled. My friends of
the Congress party—not only from
Gujarat but from other parts of India
—are ‘saying- that there are right
reactionaries, kulaks, etc, in the coun-
try who must be dealt with. I ask
them: Did vou not take the crutches
of right reaction and power hungry
people in Gujarat for {oppling the
Morcha Government? You cannot say
the Opposition is and did all bad. You
cannot have the cake and eat it too!
When therefore. the Morcha Govern-
ment was toppled, were you merely
interested in toppling the Government
or did you also consider having your
party rule within six months in
Qujarat? Sir, seventy two Con-
gress MLAs of @Gujarat have to-
day become one hundred and six!
How did it happen? Certainly, not by
election! The additiona) strength is
through defections. So, Sir, it ig a
terrible commentary on the state of
affairs of the Congress Party in Guja-
rat particularly so far gs defections
are ganeerned.

Then, Sir, they complain and make
statemmients when ten rebel congressmen
of the J&K assembly join the National
Conference Party of Sheikh Mohd.
Abdifllah. What moral authority have
the Congressmen to complain when
t’qus indulge in this kind of
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thing? Sir, the Constitution has beem
used and twisted for party ends and
gains. They are using this provision of
extension of President's rule purely as
a procedural measure so that when
they are in an advantageous vosifion
they will form the Government, This
does not speak well of my friends in
the Congress Party.

Now that we are going lo have an-
other six monthy of President’s rule
may I request the hon. Minister that
at least let there be more meetings of
the Consultative Committee of Mem-
ber_-s of Parliament on Gujarat legis-
lation During the last six months
there hag been only one meeting, and
no more meetings were held. The in-
terests of Gu)arat are endangered,
may destroyed, Unfortunately, Guja-
rat has no stability. I am not saying
that President’s rule is always bad, It
can be a good medicine if it js admin~
istered occasionally, but if it becomes
dajly bread, then it becomes vicious
and bad. I have, of course, no words
except of praise for Governor K. K,
Vishwanathan, his Adviser, Shri A, N.
Banerjee and the other administrators
in the State Government jn Gandhi-
nagar and other parts. For example,
I would even compliment Shri
Vishwanathan for his imaginative
policy on the English question, the
study of English from the sixth stan-
dard. Some good things have been
done, And, I am not criticising these
individualg higher up on the ladder.
But I am saying that President's rule,
however good, cannot be a substitute
for self-rule

Gujarat State was formed on 1st
May 19080, Since then we hag six
Chief Ministers, Dr. Jivrajbhai Mehta,
our esteemed colleague here, late Shri
Balwantray Mehta, Shri Hitendtabhaj
Desai, Shri Ghyanshyambhai Oza,
Shri Chimanbhai Patel and Shri
Babubhai Jashbhaj Patel. Shri Babu-
bhai Jeshbhai Pate] was alsp in the
Opposition in the last couple of years,
Before, that, he was also a Congress-
man, belonging to your pirty. With
all these 6 Chief Ministers what sins
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{Shri P. G. Mavalankar]

dig the people of Gujarat commit that
they should not have a good, stable,
sensible, balanced, people-oriented,
not power-oriented, Government for
a periogd of five years and at a stretch
continuously? That is the question i
would address to the Home Minister
;tnd I hope he will give an answer to
a 1

I do not want to become passionate,
1 do not want to be emotional, hut I
tell you that the people of Gujarat, as
indeed the people of the whole coun-
try, are gifted people, a people with a
sense of courage, people with a tradi-
tion, a backgroung ang also a spirit of
adventure and g spirit of «ervice,
talented people We have pot resour-
ces, we are resourceful; we also have
backwardness; the Adivasig are there,
Harijans are there, people in the vil-
lages of Guiarat, rural Guiarat, sre
very much backward Gujarat js not
all rich ‘Therefore, if Gujarat has got
al] these good points in favour, why
should it nct have a good, stahle ~cn-
sible. strong Government for a period
of flve years so that power ideac are
shed and people’s welfare idroc are
established.

ot ey 00 (i) @,
e , & ¥ fasg ax AwAr @Y
wrzat ar, AfFT o 62 FT KW g
FT e oY T3 wut ¥ o AR @Y Fom
gt aif & 9% wvdl &1 AL AW )
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e AT AR &) K off AR ¥
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Arat f g 7 o) WD Ty aw
woft, @t 349 e 7@ 5w ¥
A @ off 2 *1 38 I WS
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et WY wa oy & O  ged w1 Oy
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firrma & ? frorar #1§ ad &, wod
qei & wex w7 firy & ag AW
grex faad 5§ € WiT gt awmefa
wara W faad % 43 g7 &, a@ dofrer
syfr €, TT4Y X OF T ¥ %7 TX7q-
oF gar & | i a2 wed g ¥
oF q@ 9% 7@ fx am oaw@ ww
A qriY ¥ fre oy & o wforfm
Wi o1 g & & w Al W< o o o
va s fadw gi—agt wgert
) woe v Wl | I awy wem-
s feafe vy @7 & o qoon
& ot weurd gt oy wie ¥ fody g€ aft
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§, ¥Ry # v o i wed
¥ R Buy o vty gt w1 A
AW FOEX A o ag Fam Al
o fie 3w wowre W firer smw W
sfreft gfe Y g7 w1 0%
flogeicar . | (wwem) | |

ey ¥ AT F fird &
W W1 AW A Iaw @A Gwary
.. (wrwm) . v @ 7E Fgm i
RN AN ERF o Y
wY frare agr @ § & w3 5 o
Ao we off aee T TEY
¥ W goma v wEd EAT 38 www
wfrr  FF o Bar w2 oiee &
¥eT ¥, A A ¥ v & fae
A TRESt FT & & wEW 7 9T g
AT TIAT F A FAA T . .
(owwwmm) | |, ,

o Qo Qo WAt F A HAT Hae
gy w5 7

ot qw ww ¥ {7 ¥ o
®1 AT 3% 73ar 2, 97 917 gag @
7% T4 TEAT & | 3WEY ATHRA Fd)
ST A g . . (smER)

& oF A7 WF a@ FEA AR
g s gardy am &) wrf 7oA ad ¥
garAl gERa ¢ W g T ge-
/7 T w7 wrgA &1 g v Fray
t7? o ™ amr g o WY
LT 497 §F §, TTET W1 A7 757
£ 1T OF A ) |/, T 6
N agEr @1 Ag wwlwa fear @
fie wT wedy & 9=y fafTd T
AW AT GER «T qHAT § )
wufad a6 Wiy T ww aga wW
wgrar T § W TER s qaed
Www At &) wEa & gent A
T wiEe fiear war

SHRI POPATLAL M. JOSHI (Ba-
naskantha). Sir, I was just watching
while Shr1 Mavalankar wap speaking
today. For the first time I found that
he was a little excited, he is usually
not excited. But today I felt that he
wa. a bit excited. He alleged that in
the old times the new Congress peo-
ple were power hungry, He cltes his=
tory and says that in Gujarat in the
last couple of years one after another
the government failed because of
power hungriness. My only submission
iz that if the present lot were power
hungry as alleged by him, they would
have formed the government. We are
106 strong There is nothing which
can prevent or stop the congress party
from forming the government. Bub
there are certain fundamental things
in Gujarat and they have to be looked
into.—Welfare of the people and the
stability of the Government. We know
that it was the Cong.(O) leader, Shri
Morarji Desai, who went on g fast and
forced the elections in Gujarat even
though there was tenible scarcity.
We got a majority of votes, but un-
fortunately we got only 73 seats. The
jania moicha sarkar which came :mto
power was a mixture of so many
forces—Jan Sangh, Cong (0), Swatan-
trites and KIMLOKs, KIMLOKs fought
agamst us and Jania Front on their
manmifesto and )joined with them to
form Government. At the time of the
very formation of the government,
theie were basic contradictions in als
roots and because of that, the janta
morcha sarkar fell migerably, Mr Ma-
valankar alleges that we managed it.
If the Congress Party had to manage,
we would not have allowed the jania
morcha to  form  the government,
because the KIMLOKs were therd to
jon with our party as well But we
were not impatent to form an unstable

gorernment with the help of the
KIMLOKs or any other reactionary
people .

After the janta morcha sarkar came
to power, 1t went in for elections to
Panchayats in the whole of Gujarat =
the hope of sweeping at the poles but
in almost all the districts, except one
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ujarat are in the hands
the Congress and they are imple-
menting the 20 point programme
Everybody knows that in Maharash-
tra and Gujarat, the zila panchayats
have very wide powers and they are
carrying on admirably the implemen-
tations of the 20 point programme
During the Governor’s ra), already
about 3 lakhs plots have been given to
the smaller people who had no houses.
Already a programme has been drawn
up and the Governor declared only a
few days ago that the houses will be
built for them within a few years
These are the outcome of the Goivern-
nor’'s Ray However, I am not against
popular rule After all we know that
self-government 1s no substituts for
good government If we were power
hungry, nobody could have ,topped ug
from comung to power After the
friendg of the hon member ner theie
formed the janta morcha sarhsr all the
anti-social elements in India wanted
for violence sabotage, etc went to
Gujarat We now know aboa* the
Baroda dynamite case It has com~ 1n
the newspapers that thev wanted to
blow up the communication. system
and other wital installation, all aver
India All these are open charges put
up before the court Now the fcar of
my friend Shr1 Mavalankar and others
of the yanta morcha people there 1s
that the sand 1s fast getting away from
under their feet That 18 why they
want a popular governmeni there for
usual mischief They have seen the
results of the elections held dunng the
morcha rule and they have seen the
mund of the people also But we are
not there to oblige them If during
the Governor's Raj all the 24 Program-
mes are earried out, if everything is
going on smoothly, if the so many
hurdles which are there are taken out,
it gains of emergency are consolidat-
ed, what is wrong if the Governor's
Ra) is extended by another =X
months? But their frustrations s
reachung the saturation pomt After

So, I am here tg support the
tion

it gugee wewrst ” (wder)
WA aga ¥ v fafred ) Az
am A ¥ s shea mR B @
am % falr gz 3 WA g O
SRR T ¥ TR oW T
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# wadie @A @ deft TR fee
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AZT aF TAAHE T faw AY iy &Y Ad,
Afry are @ 37 o= T F@IAT
fFea 7 WAHT GAT ZAT ], W7o Tdo
aR. W7 FAAT KT WIH ITH GRAA
TE T EAY | UF Avg ¥ Agr 9T UT
LERE:- LS wY Faa ﬁtﬂ, Eificice]
FT AT WS ZT AWM A Q E, W
q & AN AT F 0

ATAT AET WA AAK A A
AT=-ATTT ATTTT T AT THAAT
g2 gx A% a1 cRfenee faw
wrar gar ¥ siww &t ar @Y fw
TR F+T & weg T Ay I, gl
7w agr a1 fedazd wr aqew fray o
wr g W AT Qe Y AR |
¥ wgr d—wfex e ¥ @y
T geaTdY 3, Ty A st w1 feaey
w1 7y fear arar & Q¥ fedeed o1
afews At sqr Y A WY & ° @Eer
wd " Tifgi—gw oy X e faw
fedeuT ® xq qew ¥ Avx A Nifew
AW § g e ¥ fedwd &
ferom fear s o &, 3w dq%w
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YT wgw, A9 @ @ 2 -
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Pt Tt 2um vl reit o, b
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period will also be a p:ﬂhsodtorem.
sochdation of the gains of this emer-

gency
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fhipk that fhe unfortunyte and
.'Lé:ulnt developments in respect of
ibe Btate of Gujarat mhmthe p—r

process in c! a-
i:tﬂgam to the polls, as put ably
by our learned colleague, Shri P. M.
Joshi, That too at a time when the
issue was wrested out of the Govern-
ment at the height of the drought in
the State. 1 think, those who precip:-
tated a poll in Gujarat and many of
our friends on the other side who
were the votaries for a poll in Gujarat
in the midst of one of the most gevere
droughts ghould learn g lesson, Now
that the results of the poll have not
given the desired results, we have to
blame ourselves and those who were
responsible for precipitating not only
the dissolution of the previous Gov-
ernment but for precipitating a poll at
the most unpropitious time.

17 hrs,

Gujarat should be a lesson to us in
regard to overusing or abusing the
democratic processes in our country.
from all reports, even in spite of the
good indications that the ruling party
can form a Government, it has been
degisting from having it. It shows
that the ruling party would like to
have, if and when it forms the Govern-
ment, a stable Government and a Gov-
ernment which will be in a position to
deliver the goods. Therefore, agree.
ing with all the remarks made by our
learneq party colleagues, 1 welcome

the Resolution moved by the Home
Minister and support it.
1701 hrs

[Sixx IsHAQUE SAMBHALI in the Chairl

SHRI K. MAYATHEVAR (Dindi-
gul): Mr. Chairman, Sir in the ordi-
nary course or in the normal course,
we do not gupport the President's
rule not only in Gujarat but also in
Tamil Nadu or any where else. But
under the extra-ordinary circumstan-

suddenness. The people, the ltuﬁl
and the masses are changing the Caki-
nets in Gujarat as often as shirts. This
18 a proverb which is applicable to the
French Government, the French Cabi
net which appears and disappears wif
a dramatic suddenness. The people o
France are changing the Cabinetg as
often as shirts. That is what is hap-
Pening in Gujarat also. Therefore, I
would request the hon, Prime Minister
and the efficient and able Home Min~
ister to find out, what ig the perma-
nent remedy for this and what are
the reasons behind this instability.

2]

Now, under the President's rule, the
officials are having a strong hand in
administration. In Tamil Nadu as
well as in Gujarat, because no MLAS
are there no elected representatives
are there they think that they are the
monarchs. There iz a misuge of powers
by the administration and the officials,
starting from police constable to I.G.
Almost all the administrative oficials
are misusing their powers. Therefore,
it 15 the duty of the Governor and the
administration there to look atier the
welfare of the people under the presi-
dent's rule because they do not have
elected represeniatives of a popular
Government to look after the welfare
of the people there,

There should be some limit for the
extension of the President's rule in
the States of India. As many hon.
Members have pointed out, although
the ruling party can have a majority,
still they are unable to form a Gov-
ernment there. Why a democratic
Government is not allowed to function
constitutionally? The reason must he¢
found out. I do not know what is the
reasons behind that. The reasor
should be found out, the remedy
should be found out and all, thg de-
fects both inside and putside the State
should be rectified. Then only we can
have stable Governments. Changing
of Government very often or introduc-
ing President’s rule very often in any
State is not a healthy practice in a
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democratic ‘set-up, beea_uae, it does
more harm than an elected Govern.
ment. That is why we are not happy
to welcome President's rule. But,
under these circumstances, we wel-
come President's rule in the State of
Tamil Nadu ang Gujarat and in any

other State, if necessary.

I understand that groundnut oil is
not available in Tamil Nadu as well as
in Gujarat. I do not think that this
is actually not available in the market.
An artificial scarcity is being created
by certain black-marketeers and pro-
fiteers. Under President's rule, you
must put down not only smugglers,
not only the anti-social elements, not
only the gnti-national elements, but
also those who are cheating the public,
cheating the poor man, the downtrod-
den community 2nd the backward
classes and also the democratic gov-
ernments in the State as well as at
the Centre. It jg necessary thal all
these duties have to be discharged
to the satisfaction of the people of
Gujarat. It is better to have early
elections there, so that the elected
government can look after the welfare
of the people of Gujarat.

I know, the hon. Home Minister,
Shri Brahmananda Reddy, and the
Prime Minister are very able Ministers,
they visit Gujarat and Tamil Nadu
very often. They look  after the
police administration and Home
Affairs directly. Still, cerlain mis-
chievous officials are working against
the implementation of the 20-point
Programme, they belong to certain
political groups which are opposed to
the 20-point Programme, they should
be plugged out of the government
machinery and they should be punish-
ed in the interest of the people—not
in our interest, not in the interest of
the government. but in the interest of
the people.

With these words, [ support the
statutory Resolution extending Presi-
dent's rule in Gujarat for a further
period of six months.

Mo @ T Tag (wWIERY)
awrafy agiea, § WITRT wgT GTRILE

mam 5 m(m

,'us';'
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qET
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A w92 AU § g FNH A R
A g Am F7 frre o g
oY | afe sy st St & 3w F arara-
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& g |2 § wgar S g1 fa qorax
F fawia war & faator & srdwra &
@ ¥ gw om gt I fame w1 v
@ § o1 g u% ara wY sara ¥ WA
wife far ot feafer warae # gaw gt
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oY, T gl 9¢ HIrAFar 4, Fgar A
qfefeafat smqar gf ff 3% foC
5T AT 72 Faar v § gty g ad g,
wfsw &1 wry & awwa §, g W
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. foma swar 1 sfag 0% & qar @
e

g ¢ WG AU g fw vieEata
qAraT & g FIATVT F 20 Ga¥ FAHA
&T i Tieae 51 @0 8, T gl aTaww
FT Fratraaq g1 a7 &1 gwfeu 74

famga 3fers ara & £ g Ay and
Tz wIHT A oFQ@TT T WT @ W
FZOM 1T aArfge w7 sfaw af-
fexfrat a=t a3 qar g7 19 awy =g
fratam swar star s fom ) s

qgry ¥ o sfaq ofefeafrr 7 §a7 @'
qT 87 77 B AT gz ¥ YL wrofy
g gy arfey abifs gy ars
frrat e ) ez faear 37 g =g,
gaTTr e gﬁ-—ﬁ =gy Fr yTer =iy
AT &1 &R fim 917 § g
WA & faator, ey &1 safy 7T
TsaT % faFra ¥ gary fyvaryg grw
EUERAIE CU ISR (kB A
g AT S HIZrW war - g, S MfgT
ST g g faator & g ororar wfy grar
=Ifzy |

39 WeEl ¥ AT # 39 HHeq I
AqIT FLATE |

THE MINISTER OF HOME AF-

FAIRS (SHRI K. BRAHMANANDA
REDDY): Mr. Chairman, Sir, I am
grateful to all {the hon, Members who
have participated in the Debate on
this Resolution and have given their
wide support and if I may say so their
unanimous support to this Resolution.
We may recall to our memory under
what circumstances the janta morcha
government fell. The Government fell
obviously because of internal contra-
dictions and because of a defeat on the
floor of the House and naturally as the
congress party was reluctant or was
not eager to form government, Presi-
dent’s rule had to be imposed,

During the discussion of a like reso-
lution in March there was a discussion
on the type of administration that
Gujarat had under morcha govern-
ment. It was felt by many in this
House and in the other House that
there were several abuses in the ad-
ministration in the State, that the ad-
ministration had deteriorated, that it
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was party oriented, that there was no
sincenty in the implementation of the
20 point programme, that many people
operating against the emergency were
-operating there from the soil of Guja-
rat, indulging in clandestine lLiterature,
indulging in  certain  other wviolent
.activities and so on,

Now, Sir, I claim today, after six
months of President's rule. that several
steps had been taken to tone up the
administratiop, to 1mprove efficiency,
weed out corrupt people, and sincerely
and effectively underiake implemen-
tation of 20 point economic programme
to cater to the needs of the smaller,
poorer sections of people, mavbe,
smell farmers, margmnal farmers, haris
jans, tribals and other poorer peop'e

While moving this Resolution I had
occasion to tell you about the several
steps taken how a qualitaiive change
in the admimistration had been brought
about, bringing in efficiency, and gene.
rally, bringing in certain amount of
satisfaction to the people of Gujarat.
certain amount of confidence 1n the
people of Gujarat .n the administra-
tion of the State. Therefore it 15 not
necessary for me agamn to go into those
very aspects

1 have glready said how land je-
form laws are being tackled, how sites
are being distributed to small farmers,
how minimum wages Act 18 being im-
plemented and how in the implementa-
tion of several other programme:
speed is brought to bear on the ad-
ministration as a whole.

We had a meeting of the Consulta-
tive Committee of Parliament in' Gu-
jarat itself where several hon. Mem-
bers belonging to several parties took
part. there was discussion for more
than four hours, hon, Members had
their own observations to make, some
critigal reference were also made as
that of Mr, Bhogendra Jha who came
fresh from his padyatra.

Therefore, he makes certain com-
ments which he made even fo-day. 1

SEPTEMEER 1, 1676 _Gudorat (Res) 182

am only tryliig to submit in this House
that in several activities, the Stale
Administration has taken several steps
to bring as much relief as posgible to
the people. Unfortunately, as all of
You are gware, in June last, there was
a very big cyclone, there wag a huge
loss of life, there was loss of property
as well as loss of cattle etc., etc. I had
the privilege to go there, to see cer-
tain areas somewhere and talk to the
people concerned and afforded the
necessary relief to the cyclone-affected
people.

I must congratulate the State Ad-
mimstration for taking very speedy
ang effective and even preventive
action so far as cyclone affected people
were concerned. I need not go into
details on the amount of relief afford-
ed in severa] directions and on how
gratuitous relief was given gnd how
other relief was given. I need not
trouble the hon. Members just now
about 1t You all know that one of the
most important items in the 20-Pomt
Economic Programme is of holding the
priceline which is very essentials for
the common people of India In fact,
they have taken several gteps to see
to 1t that the priceline is hLept under
check But, unfortunately, in July,
because 1t was a big groundnut cen-
tre, the price of groundnut had risen
and it showed an upward trend. In
July, 1976, Government took a very
action against the traders and oil
millers—8 traderg and oil millers were
detained under MISA (Interruptions)
I do not know but this may be with
regaid to the groundnut. With regard
to the other things, I had mentioned
yesterday in my speech that about 43
peaple or so were taken into custody
and the holding of the groundnut and
oil stock wag reduced drastically so
that the groundnut ang groundnut oil
stocks with the agriculturists get de-
hoarded.

My submission, therefore, to the
House 18 that to the maximum extent
possible, the State Administration is
taking sufficieni steps to not only im-

plement the other aspects of the 20-
Point Programme but also afford reliet
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to the common people by seeing to it
that the prices of essential commodi-
ties did not shoot up.

8ir, there was an allegation made
yesterday namely that the mimmum
wages had not been paid and even tu-
dhy ' my friend, Shri Bhogendra Jha
bas mentioned about the areas where
he went and where he came across
séme bonded labour. These various
allegations and remarks were made in
the Consultative Committee meeting at
Ahmedabad when jt Jast met on
the 15th May. It is not as if the Ad-
ministration slept over what Mr.
Bhogendra had said. The District
Magistrate, Mehsana had enquired into
the remarks made by him. He con-
ducied the inquiry personally and as
per hus report.

“There 15 no system of bonded
labour as such though cases of non-
payment of minimum wages came
to notice whereupon necessary ac-
tion was taken”.

It 1s not as if they are not alive ...

SHRI BHOGENDRA JHA. 1 have
come to know that a person, for the
sake of marriage, took some money
1h some cases 1t is Rs. 700, 800 or
500 and then he ceased to work with
the landowners at his place and he was
not even permuitied to wisit hiz family
and not relieved, by what we may call,
from bonded labour. His camel and
the cart were forfeited. What else 1s
called bondeq labour”

SHRI K. BRAHMANANDA REDDY:
Let me tell Mr, Bhogendra Jha even
now though an enquiry has been made
by a District Magistrate on the re-
marks made by him at the Consulta-
tive Committee meeting yet it he is
dissatisfled with the reply that I have
given he may write to me all the de-
tails and I will see {o it that an officer
of requisite standing goes on the spot
and sends me a report. Afterall we are
all interested in seeing to it that this
bonded labour system is abolished, We
are clear in our minds and I do not
think there is any party difference in

that regard. It should go and it must
g0 and if there are any bonded
labourers 1n any area or something
akin to it 1t is certainly a matter to.
be gone into and speedy action taken.

Yesterday, Mr. Halder who opened
the debate mmade a remark about the
tribal area sub-plans. Sir, Gujarat
has prepared a Tribal area Sub-Plan
covering 32 talukas in Surat Valsad,
Bharuch, Vadodra, Panch Mahals,
Sabarkantha and Dangs districts, The
Sub-plan env.sages an outlay of Rs.
154 89 crores with Rs. 84.06 crores
irom the State sector. The area of
the Sub-plap has been demarcated
into 8 projects, each in charge of a
seniot officer ot the rank of the Col-
lector. For the current year, an
amount of Rs, 15 crores has been pro-
videy ior the Sub-plan from the State
sectors of development supplemented
by Rs. 3.55 crores of special Central
subsidy. 219 schemes are included
in the current year'’s programme for
the Sub-plan,

In addition to this—I would lLke to
inform the House—a Bill has heen
drafted to ensure that tribal land
holders are protected against alienation
of land 1n lavour of non-tribals and to
restore land aliented in tRe past. Fur-
ther Sir, m» a recent decision of the
Government, tribal tenants who have
been made owners of land under the
Tenancy Act are to get loans ai 4 per
cent interes{ ns against the interest
rate of 11 per cent charged by the
Gujarat Stale Cooperative Land Deve.
lopment Bank so far. The Bank will
be granted subsidy to the extent of
interest differential,

So these are various measures being
taken in regard to tribal development
areas and 1 would like to say that the
State has been taking active steps in
this dirertion

Psir  anothér poffit 8 greaf” iMpor-
tance was made and that has also been
agitating the minds of the people of
Kutch. Kutch was formerly a part
‘C' state and later on after reorganisa-
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tion when it came under Gujarat the
people of Kutch had been claiming—
particularly my friend, Dr. Mahipat-
ray Mehta—that a separate develop-
ment board has to be established for
Kutch, Sir, M this respect I must also
thank the Prime Minister for having
taken keen interest in this matter.
She has been to the Kutch area. I
have also been there recently. Previ-
ously the erstwhile government of
Bombay and the Government of Gu-
jarat were taking a stand which was
not very helpful. However, the pre-
sent administration has taken s help-
ful attitude and has recommended to
the Government that a development
board under Article 371(2) be estab-
lisheq so that the development in
that backward area can he accele-
rated.

‘This is a very good thing so far as
the million or so people of the Kutch
area are concerned. I hope  several
steps will be taken after the Develop-
ment Board is constituted, sufficient
funds will be earmarked and develop-
ment schemes taken up in right ear-
nest to alleviate the sufferings of these
people who have been suffering for a
long time,

Honourable friends, particularly
Shri Mavalankar angq others,  asked:
‘when you have a majority, when vou
have got 105 people or so, why not
form a Government?’ It is not as if
we in the Congress Party are against
any popular government. We want
popular government. As I have szaid
even previously, it is not the anxiety
to form a government which is impor-
tant, but what is important is how it
helps the people of that State, whe-
ther it helps and adds to the welfare
of the State, of the people of the State
and also whether you can give a
stable government to the people of
Gujarat which for quite some vears
was having unstable administration
leading to many troubles, either politi-
cal or otherwise, Therefore, if you
form a government early, wvou are
accuserl; if you do not form a govern-
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ment, then also you are accused. This
1s a strange situation.

My only submission to the House is
that certainly the situation is under
watch. If Government feel that a
stable government which can cater
effectively to the needs of the people
of the State, which can effectively
administer it can be formed, certainly
it is a case for Government to consi-
der,

SHRI P. G. MAVALANKAR: Why
are you keeping the Assembly in sus-
pension, in suspended animation, if
you have no hopes of forming a gov-
ernment? Dissolve the Assembly and
have new elections,

SHRI K. BRAHMANANDA REDDY:
I have not said we have no hopes.
Did I say that? Do not try to quote
to me something I have not said.

SHRI P. G. MAVALANKAR: How
many more defectors do vou want?

SHRI K. BRAHMANANDA REDDY:
We are anxious to see that the State
is administered effectively and rroper-
Iy,

SHRI P, G. MAVALANKAR: That I
dceept,

SHRI K. BRAHMANANDA REDDY:
We are anxious to see that a stable
government is formed so that it can

also function effectively. When Gov-
ernment feel that a situation has
arisen when a stable government,

which can effectively deliver the goods
to the people is possible, certainly
they will do so. But I do not think
what Shri Bhogendra Jha had said
is possible, namely, why not dissolve
the Assembly? I can say straightway
that dissolution is not under Govern-
ment's consideration.

SHRI BHOGENDRA JHA: It may

happen. You will be compelled to do
so by the number of gefectors.

SHRI K. BRAHMANANDA REDDY:
It is not as if we are unaware of what

B ot
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is happening there, We are aware of
it. We are aware of the circums-
tances that are obtaining in the State
of Gujarat politically, economically
and administratively. Therefore, my
submission to the House is that when
circumstances are propitious for form.
ing a government, certainly active
steps will be taken to do so. But what
counts most, in my opinion, is the
welfare of the people of Gujarat, a
stable government for the people of
Gujarat.

Shri Mayathevar asked the guestion;
Why don't you find some permanent
remedy for these unstable govern-
ments? So far as I can see, a per-
manent remedy can be found if all
parties in India play the rules of the
game; then certainly stable govern-
ments can be formed. There can be
no difficulty. But when there is the
anxiety for all types of people to
come together, irrespective of their
ideals, ideas, programmes etc, and to
try to run a government, certainly
difficulties crop up after the govern-
ment is formed. We have seen it in
1867; it is not as if it is a fresh ex-
pericnce. Therefore, if democracy has
to be run effectively and properly, all
of us, the government, the opposition,
all parties who want to take part in
democracy, must be able to play the
rules of the game. If they want to
have shortcuts to power, difficulties
arise, leading to distortions in society.,
Therefore, the continuation of Presi-
dent’s rule in Gujarat for another
period of six months is necessarv in
the interest of the State of Gujarat
and I commend the resolution for ac-
ceptance by the House.

SHRI BHOGENDRA JHA: What is
the hurdle in forming non-official im-
plementation committees for 20 point
programme, consisting of the Congress
party, Communist party and like
minded forces? Secondly in groundnut
prices the peasants were looted; the
price fell and then it rose. I want to
Inow whether administration failed or
connived at? What is the cause?

SHRI K. BRAHMANANDA REDDY:
At the last session of the consultative
committee Members had urged that in
the implementation of the 20 point
programme people’s  participation
should e there. Government of
Gujara;y have taken necessary action
for constituting committees at the
district level to secure the most pur-
poseful implementation of the 20-
point programme, The president of
the district panchayat, all the M.Ps,
M.L.As, etc of the district and five
non-offivials representing (1) the
fields of agricultural production,
marketing (2) cooperation (3) in-
dustry (41 labour and (5) education
are members of this commutlee.

SHRI BHOGENDRA JHA: 1: itr a
partyless democracy?

SHRI K. BRAHMANANDA REDDY:
Why do vou sav that? The pancha-
yats are elected panchayats. Tn addi-
tion vou have got five non-officials
representing the fields I mentidned.
Certainly the people concerned, the
various denominationg should have
found a place. I have not been able
to chek up all the detmils. But five
non-nfficial members are there,

SHRI BHOGENDRA JHA: Ore last
question.

MR. CHAIRMAN: No, please. The
question js:

“That thic House approves the
continuance 1n force of the Procla-
mation issued by the President om
the 12th March, 1976, under article
356 of th, Constitution, in relotion
to the state of Gujarat, for a fur-
ther period of six months with
effect from the 24th September,
1976."

The Lok Sabha divided.
Division No. 7] AYES [1745 hra,

Aga, Shri Syeq Ahmed
Ahirwar, Shri Nathu Ram
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Ambesh, Shri

Austin, Dr. Henry
Awdhesh Chandra Singh, Shri
Aziz Imam, Shri
Babunath Singh Shri
Bajpai, Shri Vidya Dhar
Banerji Shrinati Mukul
Barman, Shri R. N,
Basumatari, Shri D.
Bhaura, Shii B. S.
Bhuvarahan, Shri G.
Bist, Shri Narendra Singh
Chandrappan, Shri C. K.

Chandr shekharappa  Veerabasappa,

Shrr T. V. .
Chaturvedi, Shri Rohan Lal
Chaudhary, Shri Nitiraj Singh
Chikkalingaiah, Shr1 K.
Dalbir Singh, Shri
Damani, Shri S. R
Dandavate, Prof Madhu
Darbara Singh, Shr;

Das, Shii Dharnidhar
Dasappa, Shni Tulsidas
Deshmuk!, Snri K G.
Dhamankar, Shri
Dumada, Shui L. K
Dwived:, Shr1 Nageshwar
Gandhi, Shrimati Indirg
Ganga Devi, Shrimati
Gavit, Shra T. H.
Godara, Shri Mani Ram
Gowda, Shri Pampan
Harl Singh, Shri
Ishaque, Shri A K. M
.Taﬂer Sharief, Shri C. K.
Jamilyrrahman, Shri Md.
Jha Shri Phogendra
Jharkhande Rai, Shn
Kadam, Shri Dattajirao
Kadam, Shnn J. G
Kader, Shri S. A.
Kamble, Shrj T. D.
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Kaul, Shrimati Sheily
Kavde, Shri B. R.

Khan, Shri L H.

Kinder La], Shri

Kisku, Shri A. K.

Krishnan Shri G. Y,
Lakkappa, Shri K.

Lutfal Haque Shri

Mahajan_ Shri Vikram
Maharaj Singh, Shri

Majhi, Shri Gajadhar
Majhi, Shri Kumar

Mandal, Shri Jagdish Narain
Manda]l, Shri Yamuna Prasad
Manhar, Shri Bhagatram
Manjhi, Shri Bhola

Maurya, Shri B, P.
Mayathevar, Shri K.

Mishra, Shri Jagannath
Mohammad Yusuf, Shri
Mohapatra, Shri Shyam Sunder
Mohsin, Shr1 F. H.

Murmu, Shri Yogesh Chandra
Naik, Shri B. V.

Nayak, Shri Baksi

Nem, Shri Pratap Singh
Nimbalkar, Shri

Oraon, Shri Kartik

Pamnuli, Shri1 Paripoornanand
Palodkar, Shr1 Manikrao
Pandey, Shri Irishna Chandra
Pandey, Shri Narsingh Narain
Pandey, Shr1 R. S.

Pandit Shri S. T.

Paokai Haokip, Shn
Paswan, Shri Ram Bhagat
Patel, Shri Arvind M.

Patel, Shri Natwarlal

Patil, Shri Krishnarao

Patil, Shri §. B.

Patil, $hri T. A.

Peje, Shri S. L.

Pradhan, Shri Dhan Shah
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in Gujarat (Res.) Debentures to T.N.C.§.
Land Develop. Bank (Res)
Pradhanl, Shri X. : NOIS .

Purty, Shri M. S.
Qureshi, Shri Mohd. Shaf
Raghu Ramaiah, Shri K.
Ram Swarup, Shri

Dhote, Shri Jambuwant
Mavalankar Shri P. G.
tOraon, Shri Tuna
Ram Hedaoo, Shri

Ramji Ram, Shri
Rao, Shrimati B. Radhabai A. MR, CHAIRMAN: The result* of
Rao, Shri P. Ankineedu Prasada the division is: Ayes 125; Noes 4.
Rao, Shri Pattabhi Rama .

The tion
Rathia, Shrj Umed Singh motion was adopted.

Ray, Shrimati Maya
Reddy, Shri Sidram
Richhariya, Dr. Govind Das

1747 brs. '
Roy, Shri Bishwanath -
tap Si Dr., STATUTORY RESOLUTION :
fdes Eistng Singh, GUARANTEE BY TAMIL NADU
Saini, Shri Mulki Raj GOVERNMENT IN RESPECT OF
Bayeed, Shri P. M. DEBENTURES OF TAMIL NADU
Shahnawaz Khan, Shri CO-OPERATIVE STATE LAND
Shambhu Nath, Shri THE MINISTER OF STATE IN
Shankar Dev, Shri THE MINISTRY OF AGRICUL-
Shankaranand, Shri B. TURE AND IRRIGATION (SHRI
Sharma, Shri R. N. SHAH NAWAZ KHAN): I beg 1o

move:
Sharma, Dr. Shanker Dayal
Shashi Bhucshan Shri “That this House concurs with
Shastri, Shri Ramavatar _trl:e pmpan:I of the Government of

. mil Nadu to increase, under
Shastri, Shri Sheopujan sub-section (2) of section 8 of the
Shivappa, Shr{ N Tamil Nadu Co-operative Land

Shukla, Shri B. R. Development Banks Act, 1;:
St AR Rt ik 8 5 gscacine
Sinha, Shri Dhuram Bir given by that Government in res-
Sokhi, Sardar Swaran Singh pect of the debentures issued by
Swaran Singh, Shri the Tamil Nadu Co-operative s_tate
Tayyab H in, Shri Land Development Bank Limited,

upto a total value of Rs, 250 crores
Tiwari, Shri R. G, (Rupees two hundred and Afty
Tiwary, Shri D. N. ;mb:u orly) exclusive of ;;E:

. ebentures as the Bank may,
Tulsiram, Shrl V. time to time, redeem, such de-
Ulikey, Shr: M. G. bentures being issued for periods
ZulAquar Al Khan, Shri not exceeding in any case, 25

tWrongly voted for Ayes.

*The following Members also recorded their votes for AYES:
Sarvashri Mohammad Tahir and Tuna Orson.
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